
Ai I N T HE CE NTRAL A DM I Ni TRT I yE 
CALCUTTA ENCH 

.. 	H 

QA 650 of 1996 

TRI6UNAL 

Prent ; 

 

Hn'b1e Mr. 	8jwu, Atmini6tr 

on'b1e 	Prusty, Juticial 

tive Menber 

er 

For 	the., Fop1ic'nt ; fir. B. Cha tt erjee, c,un 3 el 

For th R ponents: 	P.K. Arora, Counsel 

s The applicant m 1 thie Os, has pray 
i
ed for the folluing 

relier : 	• 	 I 	 • • 	 • 	 S  

A Lirectjon upon tAe re.po dent No.2 0 l!flcneItely 
irt the repanent N.3 o re1eae 	e applicant 

ij to he pasted as 8 1 acka,th rae IIin the 
JaM 

a1pur 

	

Lbrkshop usr thel 	ponee t No .2 	pray.i Por by 
him as a matter of' 10g1 ri ht and ihe condition of 

h is option exercie'ad for Co ing to ira 1 She*, 

2. 	During the couse of hearing it is sibm 	by the 61. Counsel 

f'orthe applicant that incase the esponents are directed •to cor,s1re' 

and dispose of his rpresn1tatons fnnpxuriss— /1 an A/2) wthin 

stipulatei erio 	s by pasing reason d order th n the puroeeof th 

applicant will be better terue. 11 . Ara r als rf. Counsel fo the -ree— 
pondents has. no objection It the 0. 	 sad of with suh a 
tion. 

S 



I.  

H 

• S. 

-4 

3. 	In VIew oaove stmissions wade byth a U. Counsel for both 

the partis, at thl is stage we are not going to say anything on tt 

•mrIt or the cases Fueer, espo events, o re particularly the res 

:ponnt It .2/DiiiOnl •ailway Mlanagmr j, Est ra Railway, Mala, is 

dircte to disposa or t a -rapresmit4tion of the applicant unier 

Annxur&-A/2 taks.ng  intoàonaira Ion th Ave rmsnts made in tis O,, 

wjthjn a per IoU oP two mhs from the dats,  of communication o. this 

orrr b pas s i ng 2 reasq.Had an sp aking ord r and th same 	be 

.comrunicathd to the applicant withna per1oi oP two weeks thsib 

The O.A. is accordingly,  1Ispased a • Hoier, there shall e 

s to casts. 
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Mviniber(J) 	• • 	 .• 	 1ientier() 
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